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DISCUSSION ONTHE WORKING
OF THE MINISTRY OF LABOUR—
Contd.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Now we will proceed with the dis-
cussion on working of the Ministry of
Labour. Mr. J. P. Mathur.

Pl g b
{, € A % guEe
Lot a'sﬂggt%;:ﬁ 15w
wIS § S WY gy wg 1980
gay Ty e fiaw vz gafaows
W AT | @ AW Y A T A

Wz g a8 wma @, A T A
IR AR E wiwrT fogr &1
war< feet o€ =8 fr newl confamr
* gfie & gud wfere foar § &few
T ¥ RIW cwnfor & grar «w
ARSI G

mwﬁ;ﬁ%mﬁ qfﬁﬂﬁi’r%
o e g w2 5
mﬂﬁﬂﬂﬂﬁaﬁaaa@m—raa

g1 few gF dwwwe Iwar @
S HY IGRT A TG WO OF
faar & @@ it &1 A7 A EwET
%W A g i fewr 3 R e
A E ST AT AT & IRW
e am & v qiw gfawa
A A ot T BT giuE
zroerRe F1 frn s wifm

[9SBP. 1991 ]

Ministry of Labour— 286
Concluded

F aiow § 5 wghEs wn f)
freat & dacds ¥ dwr awa #
fe=ar | 7 wTwT W gHre #F Wfa
B JEAA T AL ? FER WA
aqe X qg Wt wgr & fe WYL
1 ofiee ot s o
2 it mr gd & A SRR
W AR R Ay ¥y §, AW
BT wremr §, S AL wn?
% st g f 318 W wom o
ffr BT T & Fman ol
qifaat EY wiwor wom sfer arel,

mirqwr wwr%&m
A W Fwx zET OF &
fr maiare @ wfas Tn-gewT
gl AW FW ¥ AW, IEw
w o Fg oww & 5 oo W
MY gaY g dme B ¥
TE B Gwm gl A
wrofafeddt &1

& # ey agw1 amaed ag
sgw & e A St wwer g€

T B Rar oW pw

gR faar war @ %A 33

B wEl AW sl
frars ﬁ'ﬂ.' JwA | Ay Ag
Sa% wava Sy fawla

gﬂl W awg_ wt awe
3

ﬁ-g«af«;l‘
3

ﬂ;ﬂm

AF A 7 B
W T w aw 8,
¥ s o &
oM FEm 57 oW
) f5T ok ww wA

119%

- |
ﬂhﬂ
a...éa



287  Discussion on the
working of the

[0 wndrw warg A1)

glar & & wwgEt S owie qar
feafy & AT a9 givgwr 3y
fafepss & =gy §  Jar &
77 f& som fife § o 5 e
aw g & arfgear-nifiear s gandy
FERI &, ITET 59 S
qGT ATHT BIEGAT 37 RF oiv
& fmAs 2% 4w qEm g
. At @ wifke ) ey
CIE O S - Sl o
W AT FE AT g E fr o
FREAT w4 TN gAg ¥ o aw
99 & IfFT TH vare® gwy qia
§) % WEW  gIw g2 famy
PAFAT 7 E1 A WOGEAT BER
A T w R oFg g IO
g wE g & amr & grem At
wifas g1 awd’ & a1 e Seiefy
T wroEw W Afe @ awsr £
% FEAr q9TT g W &, ug
U §F 7wf F: Flvgrr A7 T
ST TE BT H oEmAr ) SR
STgM F  far sy oy
T AU, SfeR Tad a ot 3Ea
S T g oawd 2 N

a1 XU gy 9% & M gefigan
satgr w1 sefigr Dadny o
ot T wifgr, «f Ay
AT BT AN F® R @y dqfF
FITGN FIAF, TAB! GIR  FEET,
TAfAT 3Tt gie<lse 47 41, ga=v
fufepaa F51 §, Tt T Sty
F fau F=fgme odeT @i g=-
fgaq oaefms =Y wmAr X
W FAF WYL GT WA FT &t
qure fFar s

- fas forw & 17 ¥ o1 FR
Fepg frer o a2 firm diwie
g ST & Ay & wed geity fg T
97 Bugd w7 .l A FT
gt fopngwe T § g9r @)
T wat AT ¥ AVT ASTY A 0G
WP gt wifge fF g W
¥ AW Tx THET X FF AW T
U A AHTAT ENO HE FOCEER

[ RAJYA SABHA |

Ministry of Labour— 288
Concluded
FEt F IF TE EW oA ww
FTER ¥ T 31 e ¥
YT BreET # AT A A TN |
weqT e, & gt 9t @1 [9ge
frra e oqw¥, g7 &7 & gnr
:;r IT AU AT GLAT T EmEeET
1

o uHg g ag § B oz Ak
Efgan ofedt § a= oy e
Fwen & far e @m faw

|

A8 FF Y T oErm &R
¥ faw @ qr wdf § UF o
Iem g € 7 ogwr S asgAT
TEF § 9w 9% fEwr #vaw Ay
BT T T, TAFY ABAT T
afFT Toy At g wekd & W
Fate Jgr gA B gt SAsT AfEs
Tl WY, ¥aq AW ST A%
szl FT OF WA ¥ s
M7 BT WAT A7 54 WA &
qrfqT SATT adAx &M, TH ATy ST
LTTHIAT  HTa BAFT T ¢ HIOFT
% Sm AT 9a s 58N ik
wa WIS ¥ AT SEEw aw a9
4, 5 6 I & =T TT ST
# T TwT W IAFT g @
far mre®) 9 FIAT gEAT 1

qEEE, F@gF B qAA AN
Ty &1 ang qfEfEme 3w 899
¥z #r fam 31.5.91 B IFORAY
gaT a1, WW §F SHIT A @’
A WY TAEY A W §
wu & ar W . 8§ muwwEw S
fg 29 faq &1 AW FGT T [F
g1 ot swTr & O fmeewca daw
F ogId 21 Sa SR ¥ § mei
78 TRA FUF TR JWT AR
¥ Am Hifs wg F® A
FEEART ¥xT FX ¥ N § A
4T FAIME A€ FgT w9 Fard
Fr ¥fpr us atw ¥ wE FEAT



289 Discussion on the
working of the

gt & 7 wwEy, 1991 BT AU
% wivfrfe smde fafreec & fardy
) IFq TIg T Hwr @ &
M FEIRTTT AH Ty § R
fams 9%t Fq0  qEw ERCy &
qot wreT § & for iy &y
7 alta_ w1 weAa fafwer ¥ oo
Rt & wfafaleE w5 sretes
fagqr & FEBT orqd fRa=T anrr T
&« @grar & A Foanr wdl agnli
UF ST AT AL qam ) AN §
T® & wgd  FEE @famst ey
FHA 91 o 6 1985-86 % T4 4T
ars g fewse ST ) # Qo7 wiga'
g o A ogal 71 frg % e
L mtﬂ%f&:fmw@%m
dat & Al 5 whfdfr fad ¥
w7 TEF TR A F 1985-86 3
#; fa%ee oM g0 & Tmay AT HIH
a8 weaEriz wdws & fagd
i, Wil giv g § wfe-
fafa w3 & #T @y wag @Y
Wy £ Iml ww oy gl foad
a0 oAEY & ®W gt § ofeaw
AL F F@ET BT wg AR
g 1 gmay ¥ gara T e
g f5 ofaw w2 & e
T ¥ W a7 39 FHwA w7 fargy
FE AqWTH 3 0§ wgw f war
aglan Ay WY § Tedewer )

AT dg BFT & aifew
Ay Ayl ge &1 AW a@ uga
gAr B AT R, A Ay ader
9T ET w4t F 0 TATE SHFTAT Fowi o
o9 ST (#3397 FPUT, ug W
TIeT F4 AN wlvwr feade gardy
5 aqr Tt F4r TG owE g AV,
€ ¥ Ax wimy s odf
Al TiEar A %1 P
®GF . £.65 &7 v TR fawar
g1 oav 3 merafes faeay smar
=fgr ) (wam w0 =)

R, A 28 sl gw
T fagrt @y g Hoar v

g a8 ¥ wuws R

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR):
How much time you want?
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SHRI JAGDISH PRASAD
MATHUR: A few minutes more, Sir.
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAII MASODKAR):
Shri  Ranjit Singh. Please be brief
because the total time is over. Already
we are in excess of the time allotted
for clarifications.

SHRI RANIJIT SINGH (Haryana):
Sir, I will take only two minutes. I
will try to finish it in a very short
time.
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SHRI G. SWAMINATHAN (Tamil
Nadu): Sir, nothing much has been
done by the Government to redress
the  grievances of the  unorganised
labour and especially the fishermen in
Tamil Nadu. The fishermen do not
enjoy any social (security measures
that are available to the organised
labour. Even under normal condi-
tions, their method of earning liveli-
hood by venturing out into the sea
is in itself hazardous and in recent
times it has become more so for those
living in and around Rameshwaram.
The Sri Lankan Navy is repeatedly
attacking them and is destroying their
boats which is their only means of
livelihood. ~ The Sri  Lankan  Navy
captures these fishermen, it imprisons
them and kills them. In a period of
nine years, the between 1983 and
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1991, the Sri Lankan Navy attacked
236 times and these attacks have
affected 486 fishermen. Of the 303
boats that were attacked, 51 boats
were damaged, 135 fishermen were
injured and 27 of them died subse-
quently. Apart from this, the Sri
Lankan Navy captured 205 fishermen
and about 61 boats. They have also
sunk 10 boats. Four fishermen who
were captured by the Sri Lankan
Navy during the year 1983-84 are yet
to be released.

I am sorry to note that the Gov-
ernment of India has not taken any
interest to safeguard the interests of
these  fishermen who  constitute the
unorganised rural labour and take out
a living by toiling very hard. Most
probably, the Government is neglect-
ing them  because these fishermen
belong to Tamil Nadu. As 1 come
from Tamil Nadu, I feel aggrieved at
the callous attitude of the Govern-
ment of India in this regard. More
grievous is the fact that the Sri Lan-

kan authorities use the  captured
fishermen as human shields to
cope with the LTTE  landmines.

This has been stated by no less a
person than Mr. K. Bamamurthy who
was till recently the Minister of State
in the Ministry of Labour and the
statement has appeared in the Madras
edition of the Indian Express.

I hope the Minister of Labour and
the Government of India will take
immediate  remedial action in  this
matter and ensure the safety of this
section of unorganised labour.

SHRI PRAKASH YASHWANT
AMBEDKAR (Nominated): Mr. Vice-
Chairman, Sir, as far as the labour
situation goes, we are living in the
ancient times, probably 1948, and the
same  state  continues even  today.
Times have changed and also the
machinery  has  changed. In  some
places, the nature of work has also
changed. To be more specific, I will
just refer to the conditions of the
Class IV employees in the corpora-
tions and municipalities in our coun-
try. They are known as the sweeper

called. But what is the nature of the
conditions in  which they have to
word? The nature of their work is
such that they have to work for eight
hours a day in dirt, amidst poisonous
fumes and gases and I do not think
that any common man can stand such
fumes and poisonous gases for eight
hours a day. Today, in some of the
cities, garbage has become not only
a problem to the city, but also to the
persons who work in the municipali-
ties and corporations. This is only
one aspect that I am trying to point
out. In certain respects, the nature
of work has changed. But our atti-
tude towards this nature of change*
has not changed at all and we are
looking at it from the same old angle.
We are not ready to be on a different
platform or on a different principle.
This is one aspect which we have to
look at differently.

I can give you many examples.
Now, in the morgues, the doctor pays
five rupees or ten rupees to the ward
boy. They ask him to spend it as he
likes. Normally, you will find, it is
used or spent by him for buying some
liquor because without that he cannot
work there at all. This is the nature
of the work that he does. Are we
ready to accept this? Are we ready
to change the nature of his work?
Are we ready to change the working
hours or offer better working condi-
tions? Today, we are not ready even
to accept that concept also. But this
is the nature of change that has to be
brought about in the thinking, in the
attitude, of the Government first.

The next point that has been men-
tioned is that the Government has
been saying that the world order is
changing. 1 also know that some of
the old orders are withering away.
Communism is withering away and I
know that a time will come when the
capitalist system will also start with-
ering away because then we will have
a system in which the concentration
of power will be in the hands of a
few. Therefore, we will have to think
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of the new order which will come
about. Can the Labour  Ministry,
therefore, come out with a sort of
paper as to what it visualises in the
coming years? What I visualise is
that in the days to come, participation
of labour in management is going to
be not merely a slogan, but a reality.
Have we started on that line? We
have not started on that line. Let
me remind you of one Ordnance Fac-
tory at Nagpur which brought about
change in the Management. They
had workshop, floor meetings, man-
agement and workers participating in
the production process, and deciding
the quantum also. In the Nagpur
Ordnance Factory, with the participa-
tion of the workers, they were able to
produce within two years what was
decided to be produced in ten years.
This is the nature of change that has
been brought about. Here. it is a
question of time. The age-old policies
that we have, the age-old attitudes
that we have towards the workers
require to be changed.

Let me come to another aspect
before I close down. We have a cate-
gory which is known as skilled and
unskilled. And over and above that,
we h?ve a category which is called
clerical staff. Today, what 1is our
attitude? Our attitude is that the
clerical staff are superior to the skil-
led and unskilled staff. As far as the
unskilled staff is concerned, I may
agree over there that the clerical staff
or the white-collared staff is superior.
But when you compare them with the
skilled staff, I don't think that dis-
tinction remains. It is a question of
factors to which we are going to give
importance. One factor is that a
person is very good with the pen.
Another factor is a person is very good
with his hands. Are we going to
recognise these factors and put them
on an equal footing? In any agree-
ment that takes place, the attitude
that we have in the management and
the Government is that we try to
create or rather we create a situation
in which we think that the white-
collared man is more superior
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to the skilled man. I think, this is
the attitude which requires to be
changed. Unless and. until we change
this  attitude, wunless and until we
change  our  attitude towards  the
manual work which is done, I don't
think that we can bring about a
change in the attitude of our citi-
zens.

Sir, before I close down, I come
to the last aspect, which is the ques-
tion of social security. We have res-
tricted our concept of social security
only to certain fields and only to the
organised sector. We have not exten-
ded this concept to the unorganised
sector. I think, this is one aspect in
which the Government should now,
after 40 years, come out definitely
with the concept of social security
where we provide to the masses
and labourers at least the three
minimum  things they require, that
is bread, clothing and shelter. I hope
the Government will positively re-
act to it. Thank you, Sir.

SHRI H. HANUMANTHAPPA
(Karnataka): Mr. Vice-Chairman,
Sir,  without repeating the subjects
that my hon. friends have already

spoken, I would like to touch upon
a new subject before the hon. Lab-
our Minister. Sir, this aspect is ab-
out the recognition wunder the In-
dustrial Disputes Act. Sir, there are
various associations of the employees
of the Scheduled Castes and Sched-
uled Tribes working in various un-
dertakings. Two rules of the Labour
Ministry are coming in the way.
Sir, under the Presidential direction,
we have given certain facilities or
benefits to the Scheduled Castes and
Scheduled Tribes, accepting and con-
ceding that they cannot compete in
the open market or in the open
competition  because of the  social
nature or the atmosphere or the en-
vironment that they have been bro-
ught up. But in the management of
labour under the Industrial Dispu-
tes Act, there is a disparity among
the Scheduled Castes and Scheduled
Tribes and the general class. Sir, the
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unariions, as you know, are domina-
ted by the non-SC and ST mem-
bers. And when the question of
agreement  between the  management
and the associations or the unions
comes, there is a condition that the
agreement  should not violate  the
Presidential  directives. Just to  safe-
guard that they put just one sen-
tence that ‘'any agreement that we
make with the management will not

violate the Presidential directives."
But the problem comes when the
question of actual implementation

comes. Take for example the case of
director level in the Central Gov-
ernment the promotion has  stopped,
just when the next man from SC/
ST has to be made. 12 juniors have
been promoted, but when it has come
to the chance of the next SC/ST man
the promotion is stopped. He has no
remedy. The union which is
collecting  membership fee is  not
taking up his cause. So, it is felt that
the  associations =~ which  have  been
formed by the SC/ST people, if
they are given recognition, they will
have the right of negotiation, right
of conciliation across the table. This
matter is pending and there are two
aspects of this matter. The Home
Ministry has issued a circular that
a communal institution should not
be recognised under the Industrial
Disputes Act. The Labour Ministry
is taking shelter under this circular
terming the SC/ST  associations as
communal. They have said that these
associations cannot be recognised.
Sir, you know as a judge that the
Supreme  Court has said that SC/
ST Schedule of the Constitution is
not based on a particular commu-
nity, it is a Schedule of communi-
ties. So, it cannot be taken as a
communial association. The whole
Schedule of the Constitution does
not belong to one community. Certain
communities have been specified in
the  Scheduled.  Therefore, I  would
request the Labour Minister to look
into this and see that it is not termed
as communal associaion'. These asso-
ciations of SC/ST should be given
recognition.

bership should be 24 per cent of the
employees. On the on© hand popula-
tion is increasing and on the other I
do not wunderstand how the number
of SC/STs has come down. How can
there be 25 per cent of the member-
ship when reservation itself is
not fulfilled in the undertakings? I
would request the hon. Minister to
give recognition to their associations
so that they can have the right of
negotiation, right of reconciliation, ex-
cepting them from the circular of the
Home Ministry.

I am very happy that  Shri
Sangma, who was the Labour Min-
ister, has now made the statement
relating to the submission of the re-
port by the National Commission on
Rural Labour. I am also happy that
he is now looking after the Ministry
of Labour. Various suggestions have
been made by hon. Members on the
floor of this House. First of all, I
demand that there should be a full-
fledged discusion on this. Then you
should at least implement the non-
controversial recommendations, like
payment of minimum  wages, old-
age pension, pregnancy benefits to
women, etc. Our late Prime Minister,
Shri  Rajiv  Gandhi, had very high
hopes of forming a Commission on
rural labour. He wanted to give
benefits to a vast number of rural
people. Mr. Sangma will at least
come out with certain promises to
respect the wishes of the late Prime
Minister, Shri Rajiv Gandhi.

Thank  you, Mr.
for giving me time to speak.

Vice-Chairman,

SHRI GURUDAS DAS GUPTA
(West Bengal): Sir, at the beginning
I must confess very frankly that this
Labour Ministry has been consisten-
tly downgraded by the successive
Government that have ruled this
country except in the case of the
National ~ Front  Government. [ do
not remember about any Prime Min-
ister  belonging to the Congress
party, who had ever appointed a
full-fledged Cabinet Minister to look
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after  this Labour portfolio. = There
was only a remission for a short-
while when Mr. Bindeshwari Prasad
was called upon to shoulder the res-
ponsibility.
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SHRI
Ambedkar was the
bour Minister.

H. HANUMANTHAPPA: Dr.
full-fledged La-

SHRI
am talking

GURUDAS DAS GUPTA; 1

of the recent period that
you have violated the Nehru legacy.
During the period of Nehru import-
ant  personalities looked  after  Lab-
our. But after the new Congress
leadership has taken over, it is only
for a shortwhile that a full-fledged
Cabinet Minister was appointed to
look after Labour. Sir, this down-
grading of the Labour Ministry is
indicative of a philosophy. The philo-
sophy is, the labour should be trea-
ted on a different footing. If a Cab-
inet Minister can look after Indus-
try, if a fullfledged Cabinet Minis-
ter can look after Commerce, what
prevents the Congress Government
from  appointing a full-fledged  Cab-
inet Minister to look after the Lab-

our Ministry? Sir, even the pres-
ent Government has broken its pre-
vious  records. The Labour Minister
had resigned on the issue of Cau-
very dispute and after his resignation

was openly accepted, the Prime Min-
ister had no time to appoint even a
Minister of State to look after this

particular portfolio. This only sp-
eaks of a sad commentary on the
philosophy that this  Government is
definitely adhering to.

SHRI H. HANUMANTHAPPA:
The Prime Minister is holding the
Labour portfolio.

SHRI GURUDAS DAS GUPTA:

Sir, I object to it. If the Prime Min-
ister has been looking after Labour,
then it should have been his respon-
sibility to be at least present in the
House when we are on the conclu-
ding part of the discussion and reply
to the debate. That is all a cere-
monial affair. That is only ornamen-
tal and ceremonial. The Members of
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the Congress party should agree that
this is a downgrading of the Labour
Ministry. And  this downgrading of
the Labour Ministry never calls upon
the trade unions to play their useful
role for the development of the
country. This is the first point. 1
believe, everybody in the  House
should demand that this way of
downgrading the Labour Ministry
should come to an end. Sir, the point
is, if we look at the labour scenario
of the country, what is the situa-
tion? Always the trade union move-
ment had been accused of being irr-
esponsible and  contributing to  the
dislocation of production process.
That has been the general stigma.

If we pursue and go into details of

the labour scenario, the industrial
scenario of the country over the last
five years, what is the development?

The  development is, lock-out is on
the rise in a menacing way. Secondly,
strike rate is declining.  Strike rate
is declining not because trade union
movement has lost all its strength,
but it is declining because the trade
unions are playing a more responsi-
ble role than even the masters of the
industry. The lockouts are mena-
cingly on the rise because the Gov-
ernment has failed to deal with the
delinquents in industry. If I give you
the statistics, it was in 1986 that 13.92
per cent of the man-days lost was
due to lockout. Now in the year 1989
it is 19.79 per cent of the man-days
lost due to lock-out. On the other
hand, in 1986, 18.82 per cent  man-
days lost was due to strike. In 1989
only 10.65 man-days lost was due to
strike.  This speaks of the responsi-
bility of the trade wunion movement
and this speaks of the delinquency
of the industry that the Government
has failed to control. Why I raised
the point? I raised the point be-
cause there has been a persistent de-
mand from different trade unions in-
cluding the Indian National Trade
Union Congress that there should be
a categorical ban. There should be a
categorical ban on illegal lock-out
that has been taken recourse to by
the industries. It is not the lock-out
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that they would declare. There are
a number of instances when the
management just vacate. The man-
agement  just vacate  the  industry
and go away leaving behind a huge
amount of debt along with a huge
army of hungry and unemployed Ila-
bour. Therefore, it is not the dec-
lared lock-out that we are faced
with.  Undeclared lock-out, suspen-
sion of production, everything is ta-
king place in this country. But the
labour laws have not been updated.
The industry has taken to a new
eourse to  exploit the labour.  The
industry has embarked upon a dan-
gerous line. But to confront that de-
linquency, there has been no new
labour law. We do not have any law
to curb lockout. The Government
has no law to protect the labourers
if the management just goes out of
the factory and say. 'We do not ran
the factory because we do not have
the money'. It is because they have
eaten up the money; it is because
they have used up all the finances;
it is because they have diverted the
funds; it is because they have mis-
appropriated the provident fund allo-
cations even. And after = committing
a serious breach, they can get away
and the Government is powerless be-
cause there is no law. Therefore, I
request the Government to present
before the House changes in the in-
dustrial relations so that this illegal
lockout can be prevented.

May I point out, the Government
of West Bengal had suggested a
number of years back that there sh-
ould be a law curbing unilateral
lockout. Therefore, in view of this
menacing development in the indus-
trial scenario, I demand, the Gov-
ernment should promulgate and en-
act new laws to protect the rights of
the workers and to prevent the own-
ers of the factories from resorting to
illegal lockout in the country. Sec-
ondly, if we discuss industry-wise,
we will know what are the sectors
where delinquency is most promin-
ently observed. It is mainly in
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textile and jute. If we discuss tl
number of mandays lost in different
industries, we will find that near
40 per cent of the mandays lost i
the industry can account for the lost
of mandays either in jute or in trad
tile or both. The jute industry an
the textile industry are not only the
most sensitive ones, but they are
being run by a group of industrialist
who never care to observe the laws
Therefore, my second point would be
what is the Government's thinking
so far as the growing delinquency in
textile and jute industry is  con

cerned. To give an instance, in

West Bengal, having the largest

number of jute mills in the country

the workers are being forcedto

accept payment of wages below the
minimum. The workers have been
forced to accept lesser wages and in
so many cases, the trade-unions have
agreed to sign an agreement with the
management accepting under pay-
ment, and it is because either they
accept underpayment or accept hard-
ship of hunger and retrenchment.
Therefore, confronted with the ag-
ressive designs of a number of jute
millowners in West Bengal, about
which the Minister knows quite well,
what is your attitude to prevent it?
How do you prevent underpayment
of wages? How do you prevent the
consistent closure and lockout in

the jute mills? And how do you en-
sure that delinquency in jute and textile
does not grow further?  Gov-
ernment has the responsibility. It is
in jute and textile that delinquency
is prominently observed in the co-
untry.

THE  VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR):
How much time will you take more,
because you have already taken your
time. Please try to compress your
points.

SHRI GURUDAS DAS GUPTA:
Fortunately, the Minister is looking
after the labour and he is also the
full-fledged Minister of Coal. In coal,
the safety aspect is being:  violated
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consistently. ~ The  safety  conferences,
one after the other, have categori-
cally declared that even the nation-

alised coalfields do not observe saf-
ety regulations. That is the finding
of safety conferences, the tripartite
safety  conferences, = where the rep-
resentatives of the management and
coal were present. And there has
been no action on the part of the

ensure that the
coalfields serio-
minimum stan-

Labour Ministry to
management  of the
usly confirm to the

dards of safety regulations, I would
like to know from the Minister, in
what way he is going to discipline
the  delinquent  management of coal
industry. To give a specific example,
there was an accident in ECL about
2-3 years back. I demanded in the

House that there should be a statu-
tory enquiry. Unfortunately my imp-
ression has been that the  administ-
ration of the Labour Ministry was
not in favour of a statutory enquiry.
They tried to prevent it. But what-
ever may be the situation, a Com-
mittee was appointed to go into the
enquiry. But after the Enquiry Com-
mittee was set up, there was a case
in the High Court. As the Labour
Ministry and  the offioers looking
after this particular department did
not take enough care, there was a
long period of suspension of work.
Even now, after so many years, the
enquiry has not been completed. Will
the  Minister kindly tell the House
as to how long  will that Committee
take to complete the enquiry? What

prevented the Labour Ministry from
instituting an enquiry, and what
steps the Labour Ministry has taken
to vacate the injunction that was

issued by the High Court of Calcutta?

With the liberalisation of the eco-
nomic policy, it is the workers who
have been the worst victims. There
is a tall talk going on that we should
take to the use of the most modem
technology and, as a result of this
drive towards modern technology, it
& inevitable that there will be dis-
placement of labour in a number of
public sector undertakings. Workers
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are being retrenched under the
guise of voluntary retirement, even
in  Government Departments. Even
in STC, people have been made to

retire. My feeling! is that the country

needs advanced technology along
with tackling of the problem of un-
employment. The country does not
need to displace labour on a mas-

sive scale. The country having the un-
employment problem on a gigantic
scale, cannot afford further displace-
ment of labour in the name of

modernisation of industries. There-
fore, my fourth question is, in what
way the Labour Ministry—which is
the nodal Ministry and which is the
bonded Ministry because it can only
function in concurrence with the
other Ministries—is going to protect
the interests of the workers who are
still employed in the public sector

and to ensure that the displacement of
labour does not take place on a large
scale? Will the Minister also tell us
as to when the Government is going

to withdraw the ban on recruitment?
This ban is in Railways where one
lakh vacancies are still existing. This
ban which was imposed on the re-
cruitment has not been relaxed. The

number of unemployed has been swel-
ling but the ban has not been with-
drawn. Therefore, my fifth question
is: will the Minister tell us—if there
is a ban—whether the ban is going to
be  withdrawn? In a  number of

places, there has been no recruitment
to fill up the vacancies resulting on
the retirement of workers. These vac-

ancies are there in the Railways, in
the steel sector and everywhere. But
the common slogan has been that all
the industries are over-staffed. Under
this guise, the unemployment prob-
lem has been increasing. Therefore,
the Minister should tell us whether
the ban on recruitment will be with-
drawn and the people will be recruit-
ed in all the places where retirement
takes place. The Minister knows
that there was a redrafting of the
amendment to the Industrial Disputes
Act. All the trade unions agreed to
it and there was a Committee appoin-
ted under the Chairmanship of Shri
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Ramanujam. The committee had

number of amend-
ments. But the Government did not
agree on the amendments. The Con-
gress came to power after the fall of

recommended a

the Janata Dal Government. Now,
that has been kept in cold storage.
My sixth question is this: What is
the Government's attitude towards

amendment on
been a broad agree-

the enactment of the
which there has

ment among the  different  trade
unions?

Lastly, I must remind the Minister.
Dalla, of course is a part of Uttar
Pradesh under the jurisdiction of the
State  Government. But labour is a
concurrent subject. In Dalla, the
cement factory had been sold but to
Dalmias and the workers have been

fighting heroically to protect the pub-

lic sector. For months, the workers
have been without work and terroris-
ing of workers was taking place. I
would like to know whether the Cen-
tral Government will advise the
Government of Uttar Pradesh to im-

mediately sort out the issue in con-

sultation with the trade wunions. Then,
Sir, so far as the banks are concern-
ed, an unusual thing is happening.
In the banks, the trade unions are
demanding pension instead of pro-
vident fund. But the public sector
management is disagreeing. What is
the reason? Why should not the

Labour Ministry step in?

In the end, I would like the Labour
Minister to tell us whether they are
going to take active steps for aboli-
tion of the contract system. The con-
tract system is being resorted to in
all the Government departments ex-
cept, of course, in the running of the
Government. Till now, the Party that
sweeps polls runs the Government
without contractors. But a day may
come when even the Government may
be sold out to contractors on the
basis of a turnkey agreement. (In-
terruptions) .
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THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR):
Mr. Das Gupta, are you concluding?
(Interruptions)

SHRI GURUDAS DAS GUPTA:
I am happy to say that I am the low-
est bidder. (Interruptions) The point
is, the Government must assure that

the contract system is going to be
abolished and, till the abolition of the
contract  system, the workers engag-
ed by contractors would be paid the
minimum wage.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR):
Mr. Dave. Heis not here.

SHRI ASHIS SEN (West Bengal):
Sir, I want to correct my friend.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAIJI MASODKAR):

The Minister is there to correct him.

SHRI ASHIS SEN: My friend has

said that the bank employees are de-
manding that they should be paid
pension in lien of provident fund.
That is not the correct thing. The

point is, in the Reserve Bank of India,
this was proposed. But it was reject-
ed by 80 per cent of the employees.
In the rest of the banks;, the employ-
ees are asking for pension as a third
retirement benefit.

SHRI GURUDAS DAS GUPTA:
The largest trade wunion in the coun-
try has demanded pension in lieu

of provident fund. His organisation
may be damanding pension as a third
retirement benefit. The All-India
Bank Employees' Association is
against it. We are asking for pen-
sion in lieu of provident fund.

SHRI ASHIS SEN: It is not a ques-
tion of representing any organisation,
big or small. As I said, in the Reserve
Bank of India, it has been rejected
by 80 per cent of the employees. In
the other banks, LIC, GIC and finan-
cial institutions, they have asked for
pension as a third retirement bene-
fit.
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SHRI GURUDAS DAS GUPTA:
There can be genuine differences of
opinion among trade unions.

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
Now, the hon. Minister, please.

THE MINISTER OF STATE (IN-
DEPENDENT CHARGE) OF THE
MINISTRY OF COAL (SHRI P. A.
SANGMA): Mr. Vice-Chairman,  Sir,
I am grateful to all the hon. Mem-
bers who have participated in the
debate. They have thrown up a lot of
ideas and raised many issues. I wish
I had been in a position to reply to
each and every point made by the
hon. Members. But the subject
under discussion is so vast that I am
afraid, I may not be able to reply
specifically to the pointed questions
that the hon. Members have put. I
will confine myself only to the main
issues which have come up before this
House during this discussion.

First of all, I would like to point
out one thing. The hon. Member,
Mr. Gurudas Das Gupta, said that
the Labour Ministry has been down-
graded. It is never so. We have
no intention of  downgrading the
Labour Ministry. In fact, the Labour
Ministry is headed by the Prime
Minister himself. He is busy other-
wise. That is why I am here to reply
to the debate. Since I am quite fa-
miliar with the subject, I have come
forward to reply.

In fact, the Labour Ministry is dif-
ferent from  other  Ministries.  The
Labour Ministry is run on the princi-
ple of tripartite mechanism. What-
ever may be the decisions taken in
the Ministry, whoever is the Minister,
every issue is discussed in the tripar-
tite bodies. I can assure the House
that our policy is to strengthen the
tripartite mechanism. Therefore,
there is no question of downgrading
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this. Mr. Das Gupta mentioned that
because there is no Minister, the
officers are having a good time. It
is certainly not so. We have a very
good team of officers. They have
been working very hard and things
are moving.

PROF. CHANDRESH P. THAKUR
(Bihar): There 1is a conspiracy bet-

ween Mr. Gurudas Das Gupta and
the Minister. SHRI P. A. SANGMA:
Mr. Das Gupta and hon.
Mr. Mathur who is not

here now, have expressed certain
apprehensions about the future of our
working class in view of the libera-
lised economic policy, in view of the
new  industrial  policy.  Time  and
again, Sir, we have assured that
whatever policy we adopt for this
country, it is for the good of the
nation and it will certainly be not
against the interest of the working
class. The Prime Miniser himself
in his reply to the debate in the Lok
Sabha on industry, has made it very
clear and I would like to quote what
the Prime Minister has said. He said,
I quote:

" would like to make a very
categorical ~ statement that  whether
it is the existing policy or whether
it is any other policy, we would not
allow the interest of the working
class to suffer in any way. On this
there will be no compromise."

Therefore, the hon. Member should
not be unduly worried about what the
president of a federation or FICCI
has said or whatever statement he
has made. I think we should go by
the statement made by
the Government, at the level of the
Prime Minister himself and 1 can
reassure  that  whatever  policy we
adopt it will never be at the cost of
the working class. We are all for
their welfare and we shall get every,
possible protection for them.

THE VICE-CHAIRMAN (SHRI:
BHASKAR ANNAIJI MASODKAR):
They appear to be anxious whether
there will be retrenchment, whether
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they will be thrown out. Several of
them are saying that there will be
unemployment.

SHRI P. A. SANGMA: That is
what I am saying that we are for the

protection of workers, we shall see
that  while implementing our new
policies it does not affect the working
class. That assurance I am giving
on behalf of the Government.

SHRI GURUDAS DAS  GUPTA:
Notices of retrenchment, voluntary
retirement, compulsory retirement

have already been served in a num-
ber of institutions.

SHRI P. A. SANGMA: Specific cases
could be there. When it is brought
to the notice of the Labour Ministry,
Labour Ministry will certain by do
something, you know it very well.

SHRI GURUDAS DAS GUPTA;
In STC itself about 402 employees
have been served with notices, of re-
trenchment .

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAII MASODKAR):
The whole House shares the anxiety
as far as protection of labour is
concerned and I am sure, the Minis-
ter will take every care to protect
the interest of the labour.

SHRI P. A. SANGMA: I must
emphasize that we should not have a
pre-conceived idea that the workers
and the management are two separate
bodies. It is mnot certainly so. The
workers and the  management  are
very much inter-dependent and it is
in the interest of the workers, in the
interest of the management and in
the interest of the country as a whole
that there is much better relation-
ship between the workers and the
management and  this is  precisely
what we are trying to achieve.

I am grateful to the trade union
leaders who, as Mr. Das Gupta men-
tioned, have been Very very cons-
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they have tried to appreci-
ate the situation that according to
the changing circumstances we have
to act. We are greatful to the union
leaders, but I only want to put one
thing on record. Mr. Das Gupta has
given figures about the mandays lost
due to strike and mandays lost due to
lock-out. I do not know from where
he has got those figures. My figures
do not tally with his figures. In 1989,
according to the official figures the
mandays lost on account of strike
were 42,48,396 whereas the mandays
lost on account of lock-outs were
just 39,579.

tructive,

SHRI GURUDAS DAS GUPTA: It
is the Labour report. I have quoted
the figure from the Labour report.

DR. RATNAKAR PANDEY (Uttar
Pradesh): He is also quoting from
Labour report.

SHRI GURUDAS DAS GUPTA: It
is the percentage that I quoted, I did
not quote the number.

DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh): Even the number
is there in the report.

SHRI P. A. SANGMA: 1 may be
wrong, I will hayve to check up. In
1990 the mandays lost on account of
strike are 40,72,915 whereas the man-
days lost on account of lock-out are
just 40,728. 1 am just giving' the offi-
cial figure, I am not blaming anybody.
There is a need, I emphasize ...

SHRI GURUDAS DAS GUPTA: In
that case, the Labour Ministry's re- m
port should be corrected.

THE VICE-CHAIRMAN SHRI

BHASKAR ANNAIJI MASODKARI:
You can listen first and thereafter
you can raise it.

SHRIMATI KAMLA SINHA  (Bi-
har): Which one is correct—the

Labour's Ministry report or what the
ministry saying?

SHRI P. A. SANGMA: Isaid, I<
will check the record again. I said, I
can be wrong also. Whatever figures
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are supplied to me, I am reading them
out. If it contradicts the Annual Re-
port, certainly we will rectify.
THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAII MASODKAR):
That is good enough. Please go ahead.

SHRI P. A. SANGMA; This is the

latest. That must have been provi-
sional. We always go by provisional
and all that.

Then, Sir, 1 would emphasize that

there is need for improving our
productivity in order to produce more.
I would like to take this opportunity
of appealing to all the workers that
in view of the difficult situation that
the country is facing today, every one
of us has to work a little more than
usual. So I appeal to the workers, I
appeal to the trade wunions and the
managements: Let us have a perfect
understanding, let us appreciate the
economic situation that we are facing
today and put in a little more effort.

Now, as far as the unorganised
sector is concerned, I think I will
have to end with this one because the
main debate has been concentrated
on the welfare of the unorganized
sector. Earlier I was able to make a
little bit of explanation on the clari-
fications sought, arising out of the
statement made on Friday. Sir, the
bulk of our workers belong to the
unorganized  sector. ~The  honourable
Member, Mr. Ranjit Singh has quoted
a figure which is more or less, correct.
Out of a total work force of 296
million in our country, 25 million
belong to the organized sector which
is represented by the trade unions,
and the remaining 271 million belong
to the wunorganized sector. The Na-
tional Commission on Rural Labour
has gone into the problem of this
particular section of the unorganized
labour. And in  this  unorganised
labour. Sir, we have a lot of categories.
Now I will deal with them, one by
one and very briefly.

Now, let us come to the child lab-
our because many honourable Mem-
ber have expressed their interest in
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the wefare of child labour. Sir, accor-
ding to the 43rd round of the Nationol

Sample Survey, the total number of
child labour in our country today is
about 17 million—which is a very-
very big number. Now there was a
debate on what to do with this child
labour, whether we  should abolish
child labour or we should regulate
child labour. ~There were demands
from many quarters that child labour
should be totally eliminated, should
be  totally  abolished. There were
others who said, "No, under the
present  economic  condition of the
people it may not be possible for us
to  immediate  eliminate = or  imme-
diately abolish child labour."
Therefore, the Government con-
sciously took a decision

that ~ wherever it s
wherever it is  necessary—for  ex-
ample, in  occupations  which  are
hazardous and  dangerous—child lab-
our should be prohibited, and in areas
where it not dangerous,
where it is not hazardous, we should
not abolish but we should simply re-
gulate it. That is the reason why the
Child Labour (Prohibition and Regu-
lation) Act was passed and, on the
basis of that, we had formulated the

possible  and

National ~Child Labour Policy. Under
the National Child Labour Policy we
also incorporated the National Child
Labour  Programme, and all these

things are going on. j agree with the
honourable =~ Members that we  will
have to do a little more to see to the
welfare of the children. They are
really suffering. Sir, I had most cocc-
asions to go to many places when I
was the Labour Minister. I had been
to Sivakasi many times. I had gone
to Ferozabad, I had gone to Surat. I
had gone to see the children working

in the glass industry—Dr. Reddy was
with me on that day—I had gone to
the lock industry, I had gone to the

diamond polishing industry and I

found that the conditions of  the chil-
dren were very miserable. It is from
there that we started formul-
5 P.M. ating our National Policy on
Child Labour, and we have
tried to do certain things. T
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can assure the House that we will pur-
sue doing our best to see that the
child labour gets some relief from
the welfare schemes that we formul-
ate and by implementing directly the
provisions of the Child Labour Prohi-
bition and Regulation Act. (Interrup-
tions) Well, 1 cannot promise every-
thing today, that every relief can. be
given.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAII MASODKAR):
Please don't disturb him.

SHRI V. NARAYANASAMY (Pon-
dicherry): I am not disturbing. This
is the thing on which there should be
much concentrated attention of the
Labour Minister. I spoke lengthily on
this issue. Child labour should be
given priority by the Labour Minister.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAII MASODKAR):
He is giving it.

SHRI P. A. SANGMA: Sir, in the
last four years, after the formulation
of the National Child Labour Policy,
we have done a lot of good work.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAII MASODKAR):
You go ahead. Don't get disturbed.

SHRI P. A. SANGMA: And I say
that we will continue to do so.

Then comes the question of cons-
truction workers. There also it is a
huge number. A Bill was introduced
by me in this House. Somehow be-
cause of some differences of opinion,
I think, my sucessor, Mr. Bindeshwari
Dubey, requested to postponed the dis-
cussion or debate on this Bill. The
Bill is still pending. According to me.
since I had myself been associated
with the drafting of that Bill, it is a
good Bill. We shall see whether we
can take wup the discussion on this
Bill, I cannot say on my own. But I
also feel that there is a need to legis-
late immediately for the welfare and
safety of the construction labour.

[RAJYA SABHA]
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Then comes Sir, the agricultural 1
bour. This is the most important this
The House has discussed about it. At
ording to the Report of the Nation
Commission on Rural Labour,
have about 150 million rural lab©
in the country, which constitute a
out 60 per cent of the total wo:
force, and it is our concern. The N
tional Commission has given
number of recommendations. I had ;
occasion to reply to it briefly. A
these recommendations of the Nati
nal Commission on Rural Labour we
be studied. I have already sent copi
to the State Governments, not all tl
State Governments. To be very fran
since it is a very voluminous repot
it has been submitted only in English
and it has to be translated in
Hindi, it is taking a little time. By
we are certainly working on that
English copies are available, son
copies are available. We shall give
them. I don't think that they an
enough for all the Members of Pa
liament.  Certainly we  will make
copies available.

That is the reason, Sir, why we an
taking a little time. In consultatic
with the State Governments and for
lowing the mechanism of tripartitis:
we will try to implement the recon
mendations of the National Commis
sion on Rural Labour wherever we
feel that they can be implemented.

I have already told certain thing
For example, about raising of the
minimum wage from Rs. 15 per da
to Rs. 20 per day. I do not see an
reason why we cannot accept that
recommendation. We should be abl
to accept that recommendation.

Then, about a Central legislation
we have already discussed. Earlier we
had a problem because "agriculture
is primarily a State Subject. There
fore, some State Governments ha
reservations about a Central legisla
tion on that, including the State
which Mr. Das Gupta belongs. It was
very much opposed to it. It was say
ing, "It is a State Subject, and the
Centre should not come out with an;
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legislation." But this National Com-
mission went round, the country. It
had various discussions at various le-
vels with the State Governments. [
think  that the State  Governments
are now mentally ready, and there

should be no problem if such a Cen-
tral legislation comes into being. My
personal view is very much known to
the hon. Member, Mr. Das Gupta. I
have personally been in favour of
this.

recommenda-
a National
Bonded Labour. This
is one subject which the House has
deliberated at length. On the question
of a National Commission on Bonded
Labour, there was a Starred Question
also before this House. The National

there is a
should have

Then,
tion that we
Commission on

Sir,

Commission on Rural Labour has re-
commended that there should be a
National Commission on Bonded Lab-

diffi-
The

officially it becomes
cult to define "bonded labour".
bonded labour system has been abo-
lished by an Act of Parliament. But
we ran into difficulty on the interpre-
tation of '"bonded labour". The inter-
pretation that is given in the Act has
been interpreted at different times by
different Judges of the Supreme Court
and it has differed from one judge-
ment to another judgement. There-
fore, we have to once again look at
the definition of "bonded labour" on
the lines of the Supreme Court rul-
ing. Therefore, it will take time but
we are actively considering the cons-
titution of a National Commission on
Bonded Labour. If this Commission is
constituted. We hope that it will be
on the lines of the National Commis-

our. Now,

sion for Women. So that much I
would like to say about the bonded
labour.

While discussing the Minimum Wa-
ges Act, there has been a constant
demand about a national wage policy.
This is the subject which has been

here for a long, long time. They wan-
ted to know whether there would be
a national wage policy or not. Now,
at the moment, as the hon. Members
are aware the wage policy differs
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from sector to sector. As far as the

Central Government and State Gov-

ernment employees are concerned, the

wage revision takes place through the

appointment of Pay Commissions once

in every ten years. As far as the wage
revision of the public sector under-
taking is concerned, it is through bi-
partite negotiations both in the State
sector and the Union sector. As far
as the unorganised sector is concerned,
it is governed by the Minimum Wages
Act. As 1 have already said the Mini-
mum Wages Act is being amended to
incorporate some of the recommenda-
tions made by the National Commis-
sion on Rural Labour. Therefore, Sir,
when we have different mechanisms
for different sectors, it is not very easy

to have a national wage policy for
the Central Government, State Gov-
ernments and different sectors. There-

fore, it is difficult for me to make any
comment at this stage. [ need not
deliberate more on this subject. How-
ever, I may tell the hon. Members that
the Ministry of Finance is contempla-
ting to appoint a National Wage Com-
misison to recommend to the Govern-
ment, perhaps, fixing of the wages for
the Central Government employees as
well as for the employees of the
Central Government public en-
terprises. So this is the position.

sector

there was  another
discussed here regarding
the skill of our
training programme
imparted in ITIs. Sir, we have about
2.137 ITIs in our country. Now, we
have a seating capacity of 3,58,824 and
65 trades are included in those ITIs.
During the last Five Year Plan, we
have projected our requirement at Rs
70 crores for this purpose. Unfortu-
nately out of our requirement of Rs.
70 crores, wa heve been given only
Rs. 17 crores. Therefore, nothing much
could be done. When I was in the
Labour Ministry, I tried to find some
other sources because 1 felt the ne-
cessity of wupgrading the skill of our
workers and modernising the ITIs. So
we approached the World Bank and
they have approved the modernisa-
tion project of the ITIs etc. which has

Then,
which  was
the upgradation of
workers and the

subject
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a base cost of Rs. 441.58 crores. The
World Bank has agreed for a loan of
dollar 280 million. We have already
started implementing this project and
we hope to complete this project by
1994-95. So we are paying adequate
attention towards the mod-
ernisation of ITIs. The important as-
pects which we are doing is moderni-
sation of the equipments of 400 ITIs
in our country. To modernise the
maintenance system, We have chosen
119 centres. Now, for introduction, of
new trades, we have chosen 95 ITIs.
For establishment of new ITIs for
women, we have chosen 100 places.
Like that, I can go on adding to the
list. But I would just like to say that
we are very much at it.

[The  Vice-Chairman (Prof. Chan-
dresh P. Thakur) in the Chair],

I can assure the House that we are
going all out for modernising the ITIs
in our country.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR); Mr. Min-
ister, are you satisfied with the pace
of the implementation, the quality of
the implementation?

SHRI P. A. SANGMA: So far it is
going all right.

DR. G. VIJAYA MOHAN REDDY:
What about the dispersal in rural
areas?

SHRIP. A. SANGMA: Yes, it
covers rural areas.

A point was also raised, and rightly
so, about migration of Indian workers
in view of the opportunities that may
be available in the Middle-East after
the end of the Gulf war because they
are in the reconstruction process of
their countries. Sir, due to the Gulf
war, not only our man-power export
considerably came down, but many of
our workers were repatriated. It went
down and till February or March, 1991
it did not pick up at all. But from the
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month of April this year, our man-
power export has started picking up.
If we compare the figures with those
of the corresponding period last year,
the increase has been to the tune of
52 per cent. We hope to do well. For
this, we are simplifying the proce-
dures. This is very important. This is
one of the areas where we earn a
lot of foreign exchange. For elxample,
I have the figures for 1988-89. Our
foreign exchange earning through re-
mittances by our people working ab-
road had been to the tune of Rs.
3865 crores. Therefore, this 1is one
area where we are trying our Dbest
to see that our man-power exports go
up, especially when we have opport-
unities in that particular area.

Then, another point, the last point,
I would like to touch today is the
implementation of the Bachawat Wage
Board recommendations. Sir, we have
1672 newspaper establishments in our
country. Out of them, 550 newspaper
establishments  have  fully  implemen-
ted the Bachawat Wage Board recom-
mendations: 53 have partially imple-
mented: and 1069 establishments have
not yet implemented the recommen-
dations. 1 feel very sorry about that.
The Deputy Minister has written let-
ters to the State Governments sug-
gesting that they should immediately
constitute tripartite bodies in order to
monitor the implementation of the
Bachawat Award.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Would
you consider building some teeth into
the whole programme so that it is
implemented?

SHRI P. A. SANGMA: We will
have to go into the details. But the
fact remains that they have not been
responding to it. I think we will have
to pull them wup for that. They have
no reason why they should not im-
plement that.

There was another related question
some hon. Members have been ask-
ing. That 1is, What about a pension
scheme for working journalists?  Sir,
there was an Expert Committee cons-
tituted to go into this aspect in pur-
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suance of the assurances given by the
then Finance Minister, Mr. N. D.
Tiwari, while he was presenting his
Budget of 1988-89. As a result of
that, we have constituted the Expert
Committee some time in  April 1988
and the report of the Committee was
submitted in August 1989. This was
studied by the Central Board of
Trustees and the Central Board of
Trustees more or less accepted the
recommendations and they have sent
them to Government. At present,
the Government is examining  that
report.

think I have covered
issues that have
debate.  Once
the hon.

With that, T
the most important
been raised in this
again I wan to thank all
Members ... (Interruption).

GURUDAS DAS GUPTA:
What about the withdrawal of the
ban on recruitment? [ have categori-
cally asked the Minister to kindly
reply. There is still a ban on recruit
ment in the public sector and Gov-
ernment  departments. Is  the  Gov-
ernemnt going to remove it?

SHRI

VICE-CHAIRMAN (PROF.
THAKUR):  That
employing  Ministry.
jurisdiction of the

THE
CHANDRESH P.
belongs to the
That is not the
Labour Ministry.

SHRI P. A _.SANGMA: Regarding
the reogenition, Sir, under the Con-
titutions anybody can form an asso-
ciation. That is a constitutional right.
But as far as the process of recog-
nition of the trade unions is concern-
ed, there is no specific constitutional
porvision. Now there is a code of
discipline which has been adopted by
the Indian Labour Conference as far
back as 1950 or late fifties, I do not
exactly remember and it is they who
laid down the procedure regarding the
recognition of  the trade unions.
Therefore, if anything is to be chang-
ed, we have to go back to that body
and therefore, 1 cannot heresay that
it will be done because it has to be
done as per procedre. (Interruptions)
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SHRI GURUDAS DAS GUPTA:
What about Dalla? (Interruption)

SHRI GURUDAS DAS GUPTA:
specifically asked the hon. Minister
about the workers' participation in
management. The Bill was brought
before the House but nothing has
been done so far. It is a vital field

where of the workers get recogni-
tion, they can be of the in the Board
of Management.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You
have made your point and the Minis-
ter has heard you. (Interruptions).
You cannot reopen the debate.

SHRI V. NARAYANASAMY: I am
not reopening the debate. I would
only put one question. Now the new
Industrial Policy has been announced.
The workers have not been taken
into confidence. I would suggest that
the workers should be involved in

the new Industrial Policy to make it
a big success. There is a lot of con-
troversy that the Labour  Ministry

has been ignored in that respect. I
would like fo know from the hon.
Minister as to what is his response

on that.

o TRATET qTOET :  TTAVIHE
welRT, w ordf &t e § fede
B WERT 7 gC KN g HYyT
TR & wag N a8 Beae ®
FI7 or guwdr o 9 Azfag
s Y B oy grar @l Gt
& 1000 & whm awv X § v
Wt wE AR fear wan, A owed
g¥ famai= & ==t 2 o £R
ai T At R wrafint gz =Y a2
=l g% @ o & 7200 W
IW 9 osfiger & om figfy
¥ oE miast gx  eTafogt
ST B O owv Tst W owER
F I, AAE 0 sTa qEH 1
Fvey & Fq0 ) TT T eEeT
w dHT FroRwe wiw gfegT
T AT g §T 0% SO
(FWotw) wwAEat S ¥ R
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[210 wAMT TvEx)

FTH R IIEGHT Rt AT
{raqia)

SHRI GURUDAS DAS

workers are really in
ping in Lucknow. (Interruptions).

THE VICE-CHAIRMAN
CHANDRESH P.

is nothing new init. (Interruption)

SHRI GURUDAS DAS GUPTA):
My suggestion is, let the
call a meeting of the trade unions
as also the representatives of the
State  Government of Uttar Pradesh
and sort it out. This is a concurrent
subject which cannot be overlooked.

[ RAJYA SABHA |

GUPTA):
I would supplement. I had categori-
cally requested the Minister that the

hunger, they
are without work and they are cam-

(PROF.
THAKUR):  There

Labour
Minister of the Government, of India

st wem anfaar  (wgrve) :
ITgAretE wEEs, ats fov @ J
™ol § A fagt § Saw ol
¥ cqrEzw 3 1 sar Pt AT
z Sfpr sa® agr wa ==t &l
Iq % w§ waelg waedt ¥ wifetaie
fear 9 wgeaqt cargza w7 HEY
AgEr X JAgm FT @ far
2§ and: afEg o o a1
‘g & dwe A gEfalefedr st
fafre st 5 2500 &% & 9w
3500 F W ¥ fAw ¥ ¥ ¥
@i @ @ g me Iz gfRam
qodg W Bt 3 s

[Snawieast (R wEGT WA
wreEtaet) ferdd ga

faes 539 %1 gAedlg 95 A3 & |
Wy § ai9 avvw & afwg £
TAFT §TA wEAHE § TH AN
 wd e & far s fafe =@
& & & =t sxw ¥ fag I
femifd wav &1 wofan § wat
W & Fear wgm R oard gas
wy =t fafre q wa @F @7 gA
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Y IF HFT OF AT WA a9
¥ fafwe agr & & I gad 31
g AR, . (WAt} R gA
e 3fF 3 @Y ¥ ...

THE VICE-CHAIRMAN (SE
BHASKAR  ANNAJI MASODKAJ
No debate. Please conclude. .. (
terruption).. Let us continue. Wou
you like to respond, Mr. Ministe
.. (Interruption) .. Please go ahe

SHRIMATI KAMLA SINHA: M
Vice-Chairman, I would like to se
only one clarification.

THE VICE-CHAIRMAN (SH

BHASKAR  ANNAJI MASODKAR
Just a minute .............

#t atm qufwar:  gwa F
97 fax feopaa & @ ar £
fggee & R avd @ wlaE
®F F7 dar fey «fF @isi @
qAsdE & SF oy gar & gdwe
1 o1 Bfaws 3% & glaqg o
F5¥ #0F &9 97T Hgv fafye
& weiv faotd wff faar & Tamd
T AR 7T Far 53 &7 @
gt & =t A S § oA
qigm & %6 Wladz ww 3 o9
¥ favg % X § gar v Iy
fofr &% w1 wd &

DR. G. VIJAYA MOHAN REDD?
Sir, T would like to seek a elarificatio
from the hon. Minister. What is the
attitude of the Government
secret ballot for recognition?

toward

THE VICE-CHAIRMAN (SHE
BHASKAR  ANNAJI MASODKAR)
What is your point of order, Mrs

Sinha? No debate. Only seek clarifl
cations.

sfimat awar faege: # W &
it § wx fede =t uE feol

Cqr @ @A = gEg @ @ @l

H g0 AT 9% 4@y 7 "l qEEd
X 3% 9T JE far g1 v D
& oz w5 @ f5 g wdffidee
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B dASHe % fages % @} #
AOMT FT FW o @ L) A
g% g¥fgam Rémim 97 somteer
faq a® N qg gl !ﬂ' foa®t
wft F= gfroT £ atw FIET -
e gt dt) adt 3o gfracw, Taaw
FGGA TATLHE AER T, BT G
g MaF oy fom ® Sreg oY gat
fagr war 21 wak s F awsr-
I fawiz g, 39T I I @Y

Fratt T, &N | Fg A1
fg afgamit =1 am % wra L
agy wegrsrT famal 2 qIq
J87 g EiAT % ﬁrm‘r LRk
Y P T 3 W@ﬁ"[ oA
gF T AT T T oFd I’
81 550 o F v 3w fz.-équs
ars? Fifgr Sg fp A o aufor
3L I A 5w g & fadaw §
'Onus shall be on the employer and
on the floor boss.
W $9% ¥ ¥ avEie @ T9
fagiz & =t ag"rl %ﬁzﬁ' ga & ag
FHAT WA F ..

STARTEAT (zcﬁ AEET A ATHY

VW) TR 9@ aw )
He has already heard. He will give
areply...

SHRIMATI KAMLA  SINHA: I

would finish, then only would he re-
ply.
THE VICE-CHAIRMAN (SHRI

BHASKAR ANNAIJI MASODKAR):
That is all right. He will reply...

Rt Byar fwgr: S aig
§ e d a3 wwA wizd § @
T grel ¥ *a’f‘w 3w
Trardaisy FH W ;g A WL
oAl g TEr 9% Fw owT ¥ 11
feftgam fosgmew 8 @ @RS
IAD! % weuW gr ad ?
THE  VICE-CHAIRMAN  (SHRI
BHASKAR  ANNAJI  MASODKAR):

Would you like to respond, Mr. Min-
ister?
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SHRI P. A. SANGMA: Sir, I have
right from the beginning apologised to
the hon. Members that it would not
be possible for me to  reply to
each and every specific point though
I know the importance of every point;
otherwise it is so vast that I will
have to take a very long time. I can
assure the House that every point
made by the hon. Member has beee
noted and I will attend to that. I
think there is one important point
which Madam and Mr. Narayana-
samy have raised about the workers'
participation in management. We are
fully committed to the principle of
workers' participation in manage-
ment. In fact, it was the Congress
Government in 1976 which  brought
an amendment to Article 43 of the
Constitution of India and incorpora-
ted this principle.  Therefore, there
is no question of going back in the
same debate, in reply to the debate
on industry, when the Prime Minis-
ter was asked by an hon. Member:
"Will you allow the participation of
workers in management?", the Prime

Minister replied, and I quote: "There
will be full encouragement to the
participation of workers in the

management." This, is the reply of
the Prime  Minister and, therefore
Sir, we are fully committed to this
principle. In fact, the Bill is pending
before this august House, the Bill
for workers' participation. There
have been a lot of suggestions from
a lot of hon. Members that the Bill
should be referred to a Select Com-
mittee or it should be referred to a
Joint ~ Committee. =~ Many  suggestions
are there and we are looking into
them, but the Bill is before this
House.

Regarding Dr. Pandey's  question
of Dalla Cement Factory, I don't
have all the details and I wont be
able to say anything on that; per-
haps, I can inquire into it and then
inform the Member. Now regarding
bonus, it is a very bigissue and
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there is a lot of demand for raising
the existing limit of eligibility for
payment of bonus from Rs. 2500 p.m.
to Rs. 3500 p.m. to which Mr. Pa-
chouri referred.

AN HON. MEMBER: Mr. Puglia.

SHRI P. A. SANGMA: lam sorry, Mr.
Puglia. Sir, I would not be able to commit
anything on this because it mainly concerns the
Ministry  of Finance. Now, I can only
assure the House as a Labour Ministry  we
will take  up the issue with the Fin-ance
Ministry. That much I can say. (Interruptions)..
.That is Why I am saying we will have to take it
up with the Ministry of Finance. We
will take it up with the Ministry of finance.
Without that I cannot do anything. As far as
secret ballot is Concerned  about which  Dr.
Reddy has spoken, the Industrial Relations
Bill which was introduced in this
House was withdrawn  and where
the question of secret ballot or check-
oft system was threr it was referred

to the Ramanujam Committee. I
think the Souse Mows about it and
it was referred to the Ramanujam
Committee  again fur re-examining
the whole thing. The Ramanujam
Committee has submitted its  Report

and that Report also has to go to the
Indian Labour Conference and it is the
Indian Labour Conference which will
discuss this." So, I am not able to say
the position as of now because in the
beginning itself I said that the La-
bour Ministry is such a Ministry
that it has to work within the para-
meters of a tripartite mechanism.

SHRI NARESH PUGLIA: He has
not replied to the question of provi-
dent fund of bidi workers.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAII MASODKAR):
Please now it is over. He Will look
into it.

SHRI If ARESH PUGLIA: He must
reply about bidi workers' provident
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fund. I have asked a specific qu
tion.

THE VICE-CHAIRMAN (SH
BHASKAR ANNAJI MASODKAJ
You cannot force him. Now,
will proceed to the Appropriat
(No. 4) Bill, 1991.

THE APPROPRIATION (NO. 4)
BILL, 1991.

THE MINISTER OF STATE
THE MINISTRY OF FINAN
(SHRI SHANTARAM  POTDUKHI
Sir, I beg to move:

"That the Bill to authorise pe
ment appropriation of certain su
from and out of the Consolidal
Fund of India for the services
the financial year 1981-92, as pas
ed by, the Lok Sabha, be take
into consideration."

The Bill provides for withdraw
out of the Consolidated Fund of Inc
of the amounts required to meet
expenditure  for the year 1991-
charged on the Fund as well as t
Grants voted by the Lok Sabha.

Gross disbursement of I
2,26,211.53 crores, are provided in t Bill
After off the recoveried receipts taken in
reduction of expe diture and transactions in
the natu of accounting adjuststmehts,
then provisions aggregate to Rs. 1,13,4
crores of this, an amount of R 33,725
crores is for Central Plan are Central
assistance for State and Unic Territory
Plans. The provision for defence
expenditure is Rs. 16,35 crores, for
interest payment Rs. 27,41 crores, for
subsidies Rs. 10,395 crore including Rs.
1,500 crores for  pre viding debt relief
to farmers, an for pensions Rs. 2,298
crores. Othe non-Plan grants and loans to
State and Union Territory =~ Government
account for Rs. 9,547 crores, non-Pla
capital outlay Rs. 1,176 crores, non Plan
loans to public enterprises Rs



